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No. 456/Vidhayae And Sansadiya Karya/2002
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8.4RN 177

In pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,
the Governor is pleased to order the publication of the following English transiation of the
Uttaranchal (Uttar Pradesh Nagar Nigam Act, 1959) (Amendment) Ant, 2002 (Uttaranchal Adhiniyam

Sankhya 18 of 2002).

As passed by the Uttaranchal Leglslahve Assembly and assented by the Gevernos on

December 21, 2002.
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1. Short title,
Extent and
Commencement.

2. Amendment
of Sec. 6{1){a)
of the Litar
Pradesh Nagar
Nigam
Adhinlyam,
1959

3. Amendment
of the first
proviso of
section 7

4. Inserfion
of a new sub-
section 24{d)

5. Insertion of
a new sub-
section 25(1)

. THE UTTARANCHAL (UTTAR PRADESH NAGAR NIGAM ACT, 1859) -
(AMENDMENT) ACT, 2002

.. (Act No. 19 OF 2002)

AN
“AcT

To further amend the Uttar Pradesh Nagar Nigam Act, 1959 in it's application’
in Uttaranchal, -

It Is Heresy enacted in the Fift?—third year of the Republic ;Jf India as folfows :-
(i)  This Actmay be called Uttaranchal (Uttar Pradesh Nagar Nigam Act, 1959}
{Amendment} Act, 2002, ’
(i) Itextents fo the v.hole of Uttaranchal. ' -
{iii) It shall be deemed to have come into-force at once.

In section 6(1)(a) of the Uttar Pradesh Nagér Nigam Adhiniyam, 1959 -
(hereinafter reffered to as the “Principal Act”) the word “Sixty” shall be substituted by
the word "Twenty” and the word “One Hundred Ten” shall be subsfituted by the word

“Forty-five”,

The first proviso.of Section 7 (1) of the Principal Act, the word “Fourteen” shall be
substituted for the word “Twenty-seven”.

After section 24 (¢) of tHe Principal Act @ new sub-sectiori’24 (d) shall be inserted :-
(d) Heis not a candidate from more than one ward. '

After the sub-section (k} of section 25 (1) in the Principal Act, following shall be added :-

()  He has more than twa living children of whom one is born after expiry of 300
days from the date of notification of this part; or,

(m) has been convicted of any offence against a woman ? or,

(n} hasaninterest or share, ina publication where in advertisement regarding
activities of the municipalities can be published 7 or,
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(o) isapaid employee of any institufi; receiving financial a:d from the
municipalities ? or, _ .

(p)  theperson or any = ember of his/her family or his/her egal helr is in
unauthe=7ed occupation of any land or building owned or managed by the
snunicipality/ Government or a public road or pavement, canal, drain, or is &
beneﬁcnary of such unauthorized occupation ;-or, '

(a) isarepresentative or office bearer of any federation or umon of any cadr,c or
class of employees of the municipality ; or i

(r)  hasbeen convicted of any offence involving violation of any Act, Rules Sul-
rules, regulations and Govt. orders relating to Mummpahty and has bcen found
guilty of working agaiust the interest of the municipality. !

Ir, section-44 of the Principal Act the words "or voting Machirie" shall be added after 6. Amendment
the work "secret ballot” of section-44
[n section 45 of the Principal Act, sub-section (3) shall be added : - "7 Added of 2

(3)  State Election Commission shall obtain from all the candidates a declaration in  néw sub-
the form of an affidavit containing the following information and any other segtion(3) of
information it deems necessary and shall, except information contained in clause ~seetion 43
(c) and (e), publish the same in the major daily newspapers for the information of
the electorate.

(a)  Whether the candidate has been convicted/acquitted/discharged of any
criminal offence in the past and, if convicted, whether he was punished
with imprisonment or fine 7

(b)  Prior to six months of filing of nomination, whether the candidate is
accused in any pending case, of any offence pumshable with
imprisonment for two years or more, and in which charge is framed or
cognizance is taken by the Court of law. If so, the details thercof.

{¢)  The assets (immovable, movable, bank balances etc.) of a candidate and

' of his/her spouse and, that of dependants.

(d)  Liabilities, if any, particularly whether there are any over dues of any
public Financial Institutions or Goverriment dues.

(e) His/her source of income and full details of present Monthly/Annual
Income.

@ Whether he/she is married/unmarried.

()  Number of Children, their ages, and their educational expenses.

(h)  Details of his/her income tax; house tax; projections ax/fees payable
annually.

(i) - The educational qualifications of candidate.

In section-177 of the Principal Act :-

(@  In place of sub-section (2) the {ollowing sub-section shall be substituted :- & Amendment
"(c) Building solely used as school and colleges and owned by Government” of Section-177
(b)  Clause(h) shall be omitted.
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chca‘l (1) The Uttaranchal (Uttar Pradesh Nagar Nigam Act
and 1959)(Amendment) ordinance-2002 is hereby repealed.
savings - - S

L

* Uttaranchal
. ordinance
. no.#4 of

. 2002

(2) Not withstanding such repeal, anyﬂung done or anmy action
taken under the corresponding provisions of the Uttar Pradesh ;

Nagar Nigam Act 1959 as amended by the ordinance referred : . -

to in sub-section(l), shall be deemed to have been done or
taken under the corresponding provisions of the-Uttar Pradesh
Nagar Nigant.Act 1959 as amended by this Act, as if the
provisicns of this Act were in force at all Material times.

By Order,

(U. C. DHYANI)
Addl. Secy.

ooy ¢orode) e i/ s61-2002-500 (@RgER /D) |
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In pursuance of The provisions of clause {3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttaranchal
(The Uttar Pradesh Nagar Nigam Adhiniyam, 1958} Adaptation & Modification Order, 02 {Amend-
ment) Bill, 2003 (Uttaranchatl Adhiniyam Sankhya 06 of 2003) for generalinformation :

No. 178/Vidhayee and Sansadrya Karya!2003
Dated Dehraduri, May 27, 2003

NOTIFICATION

Miscellaneous
4 ——— »

As passed by the Uttaranchal Legislative Assembly and assented to by the Governor on
April 15, 2003.

" THE UITARAN-CHAL (THE U'ITAR PRADESH' NAGARNIGAM ADHINIYAM, 1858)
- ADAPTATION AND MODIFICATION ORDER, 2002 (AMENDMENT) ACT, 2003
(UTTARA;HCHAL Act No. 06 Or 2003)
. A‘N -
Act
Areplacing Bill further to amend the Uttaranchal {The Uttar Pradesh Nagar
Nigam Adhiniyam, 1959) Adapiahon & Modification Order, 2002.
It Is Heresy enacted inthe Flﬂy fourlh Yearofthe Republlcof India as follows—

g‘;‘::‘ tiles (1) This Act may be called the Uttaranchal (The Uttar Pradesh Nagar
mencement  Nigam Adhmlyam 1959) Adaplatlon and Modifi cation Order, 2002, (Amendment)
Act, 2003

2) It shafl come into force at once _ -
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2. Sub-section (3) of Section 44 of the Uttaranchal (The Uttar Pradesh Nagar

Nigam Adhiniyam, 1959) {Amendment) Act, 2002 {hereinafter reffered to as the -

“Principal Act”} shall be deemed to be amended as follows :~-

. State Election Commission shall obfain from all candidates a declara-
tionin the form of an affidavit containing the following information and any other
information it deems necessary and shall, except information contained in
Clause(c} and {e), make public the same for the information of the electorate.

3. (1) The Uttaranchal (The Uttar Pradesh, Nagar Nigam Adhiniyam, 1959)
{Second amendment) Ordinance, 2003 (The Uttarancha] Ordinance no. 02 of 2003)
is hereby repealed .

2) Notwaﬂ*nstandmg such repeal, anything done or any action taken under the
comrespanding provisions of the Ultaranchal (Uttar Pradesh Nagar Nigam Adhiniyam,
1959} as amended by the Ordinance reffered to in sub-section {1), shall be deemed
to have been done or taken under the corresponding provisions of the Uttaranchal
(Uttar Pradesh Nagar Nigam Adhiniyam, 1959) as ammended by this Act, as ifthe
provisions of this Act were in force at all meterial times.

By Order,

BHAROSI LAL,
Secretary.

dlovwogp (Rogo) o7 faemdy / 137—-2003—s00 (FvgeR/ORah)! o

Amendment of
Sub-section(3}
of 45 of the
Uttaranchal
{Ultar Pradesh
Nagar Nigam
Adhiniyam,

"1958)

Adaplation &
Modification
Order, 2002

Repeal of
Uttaranchal
Ordinance no, 2
of 2003
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No. 423/Vidhayee & Sansadiya Karya/2005 !
Dated Dehradun, January 31, 2005

NOTIFICATION
Miscellaneous

in pursuance of the provisions of clause (3} of Article 348 of the Constitution of Iadia, the
Govemor is pleased to order the publication of the following English translatior: of the Uttaranchal (The
Uttar Pradesh Nagar Nigam Act, 1959) Adaptation and Modification Order. 2002 (Third Amendment)
Blll 2005 (Uttaranchal Adhiniyam Sankhya 12 of 2005).

As passed by the Uttaranchal Leglslatwe Assemb]y and assented to by the Governor on
January 28, 2005. -

THE UTTARANCHAL {THE UTTAR PRADESH NAGAR NIGAM ACT, 1959} (ADAPTATION &
MODIFICATION ORDER, 2002) {THIRD AMENDMENT) ACT, 2005
{THe UTrarancHaL AcT No. 12 oF 2005)

{Enacted bythe Uttéranchal Legisiative Assembly in the Fifty-fifth Year of the Republic of India]
Further to amend the Ultaranchal {The Ultar Pradesh Nagar Nigam Act, 1958) Adaptation and
Modification Order, 2002

AN

AcT
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Deputy Mayor

4 TR IFARY IRIT, 31 Tﬂ?ﬁ’r 2005 S0 (Arg 11, 1926 W& QTEII‘[)
Short Titlle 1. This Act may be called the Uttaranchal (The Uttar Pradesh Nagar Nigam
_ Act, 1959) Adaptation & Modification Order, 2002 (Third Amendment) Act, 2005.
Amendment of 2. In clause (b} of sub-section (1) of section 15 of the Uttaranchal (The Uttar
aec‘ig';aﬁ °; , - Pradesh Nagar Nigam Act, 1958) Adaptation and Modification Order, 2002 (herein-
(Tie Uuﬁ”c ?  after referred to as Principal Act) following-clauses shall be substituted, namely—
N .
:E:ﬁf ict.agar “{b) the term of office of Deputy Mayor shali be for period of two years and
1959) six months from the date of his election or the residue of his lerm as a Corporator,
whichever is less.
{c) The provisions of clause (b) shall also apply to a Deputy Mayor, who is
declared elected in his [ast election.”
_ Amendment of 3. In Section 16 of the Principal Act the following shall be substiluted namely—
Seclion 16 of
the Principal
Act
Removal of (1) Where the State Government has reason to believe that--
Mayor and

{a) There has been any default on the part of the Mayor or Deputy Mayor in
the discharge of his duties;

{b) The Mayor or Deputy Mayor has--
(i) Acquired any disqualification mentioned in section 11 and 25; or

{ii) Intentionally eamed any share or interest, whether financial or other-
wise, directly or indirectly by him or on his behalf or by any partner in any contract
with the Nagar Nigam or any employment in the Nagar Nigam under section 463; or

(iii} As @ Mayor ar Deputy Mayor or Corporator intentionally worked in any
such rmatter in which he or his partner has directly or indirectly has any share or
interest, whether financial or otherwise or had professional lntereston behalf of any
client, owner or any other person; or

(iv) Against the Naga_r Nigam or the State Government attended as a Law-
yer and worked on behalf of any individual in any suit or other legal proceedings in
connection with any nazul land under the management of the Nagar Nigam, worked
or attended any criminal proceeding on behalf of any such person against whom
any criminal proceeding has been instituted by him or the Nagar Nigam; or

{v) Has vacated his usual place of residence under municipal area of the
Nagar Nigam, or

(vi) Has been guilty of misconduct in discharge of his duties; or

Py {vii) Has grossly misused his office as Mayaor or Deputy Mayor during the

current or earfier term of the Nagar Nigam actlng as Chairman or Corperator or in
any other capacity whatsoever, during any period or inientionally acted in contra-
vention of any provision of this Act, or any rule, regulation or bylaw or caused such
damage or loss to the fund or the property of the Nagar Nigam which disqualifies
him to continue as Mayor or Deputy Mayor; or ' '

(viii) He is guilty of any other misconduct whether such act has been done
as a Mayor or Deputy Mayor or Corporator; or

(ix) Has acted against the interest of the Nagar Nigam; or

(x) Has obstructed any meeting of the Nagar Nigam in such manner that
the conduct of the meeting becomes impossibie or abetted any one to do so; or

{xi) Has intentionally acted in contravention of any order or direction of the
State Goverriment issued under this Act; or

(xii) Misbehaved with the officers or employees of the Nagar N:gam without
any valid resson; or
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(xiii) Disposed of any property of the Nager Nigam for a price fess than its
market value; or

(xiv) Encroached upon any and, building or any other immovable property of

the Nagar Nigam or assisted or abetled any other person for such an en-
croachment. .

The State Government any require him to show cause within the period
specified in the notice that why he should not be removed from his post.

{2} The State Government after considering the explanation submitted by
the Mayor or Deputy Mayor or after such inquiry as may be deemed necessary
recording the reasons may remove the Mayor or Deputy Mayor from such post.

{3) Any order issued by the State Government under sub-section (2) shail
be final and no objection shall be raised against it in any court of law.

(4} The Mayar or Deputy Mayor removed under sub-section (2} shall not
remain even as Corporator and shall nof be eligible for re-election a Mayor or Deputy
Mayor for a period of 5 years from the date of his removal on any ground under clause
{a)and (b) of sub-section (1).

4. In section 51 of the Principal Act -~
(&) The following sub-section shall be substituted for sub-section (2), namely—

“{2)} The Deputy Mayor shall be ex-officio Chairman of the Execiitive
Committee.”

{b) Sub-section (3) shall be omitted.
-By Order,

I. J. MALHOTRA,
Principal Secretary.

fiowioup {m1Rodo) 12 iqurdl /36--2005-851 500
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in pursuance of the provisions of Clause (3) of Article 348 of the Conslitution of India, the
Govemor is pleased to order the publication of the following English lranslation of The Uttarakhand
{The Uttar Pradesh Nagar Nigam Adhiniyam, 1959) Adaptation and Modification Order, 2002 {(Amend-

- ment} Act, 2007 (Uﬁarakfland Adhiniyam Sankhya 08 of 2007).

As passed by the Uttarakhand Legislative Asseﬁ"lbly and assented to by the Governor
on December 03, 2007.

No. 120150XXVI(4)2007
Dated Dehradun, December 06, 2007

NOTIFICATION
Miscellaneous

THE UTTARAKHAND (THE UTTAR PRADESH NAGAR NIGAM ADHINIYAM, 1959) ADAPTA-
TION AND MODIFICATION ORDER, 2002 (AMENDMENT) ACT, 2007

(UtTaraxsano Act No. 08 oF 2007)

{Be enacted in the 58" Year of the Republic of India by the Uttarakhand Legislature as follows)

Further to amend the Uftaranchal (The Ultar Pradesft Nagar Nigam Adhiniyam, 1959) Adaptation
and Modification Order, 2002

- AN
Acr
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(1} This Actmay be called The Uttarakhand (The Uttar Pradesh Nagar
Nigam Adhiniyam, 1959) Adaptation and Modification Order, 2002
(Amendment) Act, 2007,

{2} It shall come into force at once.

In section 6(1) (a) of The Uttaranchal (The Uttar Pradesh Nagar Nigam
Adhiniyam, 1959} Adaptation and Modification Order, 2002, the words
“fortyfive” shall be substituted by the word “sixty".

(1) The Uttarakhand (The Uttar Pradesh Nagar Nigam Adhiniyam, 1959)
Adaptation and Modification Crder, 2002 (Amendment) Ordinance,
2007 is here by repealed.

{2) Notwilhstanding such repeal, anything done or any action laken under
the aforesaid ordinance shall be deemed to have been done or taken
under the corresponding provisions of this Act, as if this Act had
come into force on September 12, 2007.

By Order,

Smt. INDIRA ASHISH,
Secretary.

fogwoge (mrogo) 71 faardl/ 636—2007—1001-400 (F¥e/afSt) |
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in pursuance of the provisions of Clause (3) of Article 348 of the Conslitution of India, the
Govemor is pleased to order the publication of the following English lranslation of The Uttarakhand
{The Uttar Pradesh Nagar Nigam Adhiniyam, 1959) Adaptation and Modification Order, 2002 {(Amend-

- ment} Act, 2007 (Uﬁarakfland Adhiniyam Sankhya 08 of 2007).

As passed by the Uttarakhand Legislative Asseﬁ"lbly and assented to by the Governor
on December 03, 2007.

No. 120150XXVI(4)2007
Dated Dehradun, December 06, 2007

NOTIFICATION
Miscellaneous

THE UTTARAKHAND (THE UTTAR PRADESH NAGAR NIGAM ADHINIYAM, 1959) ADAPTA-
TION AND MODIFICATION ORDER, 2002 (AMENDMENT) ACT, 2007

(UtTaraxsano Act No. 08 oF 2007)

{Be enacted in the 58" Year of the Republic of India by the Uttarakhand Legislature as follows)

Further to amend the Uftaranchal (The Ultar Pradesft Nagar Nigam Adhiniyam, 1959) Adaptation
and Modification Order, 2002
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(1} This Actmay be called The Uttarakhand (The Uttar Pradesh Nagar
Nigam Adhiniyam, 1959) Adaptation and Modification Order, 2002
(Amendment) Act, 2007,

{2} It shall come into force at once.

In section 6(1) (a) of The Uttaranchal (The Uttar Pradesh Nagar Nigam
Adhiniyam, 1959} Adaptation and Modification Order, 2002, the words
“fortyfive” shall be substituted by the word “sixty".

(1) The Uttarakhand (The Uttar Pradesh Nagar Nigam Adhiniyam, 1959)
Adaptation and Modification Crder, 2002 (Amendment) Ordinance,
2007 is here by repealed.

{2) Notwilhstanding such repeal, anything done or any action laken under
the aforesaid ordinance shall be deemed to have been done or taken
under the corresponding provisions of this Act, as if this Act had
come into force on September 12, 2007.

By Order,

Smt. INDIRA ASHISH,
Secretary.

fogwoge (mrogo) 71 faardl/ 636—2007—1001-400 (F¥e/afSt) |
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In pursuance of the provisions of Clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English transtation of the Uttarakhand
{The Uttar Pradesh Nagar Nigam Adhiniyam, 1959) (Adaptation and Modification Order, 2002) Adap-
tation and Modification Order, 2007 (Amendment} Bill, 2008 (Uttarakhand Adhiniyam Sankhya 04 of
2008).

As passed by the Uttarakhand Legisiative Assembly and assented to by the Governor
on 19%March, 2008.

No. 130303VI(4)/2008
Dated Dehradun, March 20, 2008

NOTIFICATION
Miscellaneous

THE UTTARAKHAND (THE UTTAR PRADESH NAGAR NIGAM ADHINIYAM,
1959) (ADAPTATION AND MODIFICATION ORDER, 2002} ADAPTATION AND
MODIFICATION ORDER, 2007 (AMENDMENT) ACT, 2008

(UrraraxianD Act No. 04 oF 2008)

Further to.amend the Uttarakhand (The Uttar Pradesh Nagar Nigam
Adhiniyam, 1959) {Adaptation and Modification Order, 2002) Adaptation and Modification
Order, 2007 for the State of Uttarakhand
AN
Act

Be it enacted by the Uttarakhand Legislaire Assembly in the Fifty-ninth year
of the Republic of india as foliows :~

1. (1) This Act may be called the Uttarakhand (The Uttar Pradesh Nagar Short Title and
Nigam Adhiniyam, 1959) (Adaptation and Madification Order, 2002) Adaptationang Commencement
Medification Order, 2007 (Amendment) Act, 2008.

(2) it shali come into force at once.

2. In the end of section 8 of the Uttarakhand (The Uttar Pradesh Nagar Insertion of new
Nigam Adhiniyam, 1359) (Adaptation and Modification Order, 2002) Adaptafionand sut-section {4}in
Modification Order, 2007, hereinafter referred to as Principal Act, a new sub-section  5e¢tion 8
shall be inserted, namely:—

“(4) Where the term of a Nagar Nigam has expired or a new Nagar Nigam
Board has not been constituted, then until the due constitfuion of the new Board—

(a) all powers, functions and duties of the Nagar Nigam, its Mayar, Deputy
Mayor, Ward Committee, Execitive committee, Development committee and Qther
Committees, constituted under sub-section (e) of section 5, shall be vested in and
be exercised, performed’and discharged by an officer appdinted in this behalf by the -
State Government (hereinafter referred to as the Administrator) and hefshe shall be
deemed in law to be the Administrator, Nagar Nigam, or the Committees, as the
accasion may require;

{b) such salary and allowances of the Administrator, as the State Government
may, by general or special order in that behalf, fix, shall be paid out of Nagar Nigam
Fund;

(c) the State Govemment may, from time to time by Notification in the Gazetts,
make such incidental or consequential provisions, which Include provisions for
adapting, altering or modifying any provision of this Act, without affecting the substance,
as may appear to it to be necessary or expedient for carrying out the purpose of this
section : : .

Provided that the term of Administrator, appointed under this section shall
not exceed six months or il the constitution of new Nagar Nigam Board, whichever -
is earlier.” Repeal of clause

3. Clause (d) of section 24 of the Principal Act is hereby repealed. ) of seclon f:l

Act
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Ll?rgraguszf 1: . 4K new clause shat be inserted _aﬂer clause {r)of sub—sect:on (1) of section
section 25 of the Principal Act, namely:— 5
, “(s)is a candidate from more than one ward;”
?gpea' :ff sec:il?:, 5. Section 30 of the Principal Act is hereby repealed.
Principal Act
“Nagar Nigam™ to 6. In the Uttaranchal (The Uttar Pradesh Nagar Nigam Adhiniyam, 1959)

:f_;l?grfgsaﬁ?ki‘! {Amendment) Act, 2002 (Act No. 19 of 2002), wherever the Word “Nagar Palika”
9 occurs, it shall be read as “Nagar Nigam™,

Repeal  and 7. (1) The Uttarakhand (The Uttar Pradesh Nagar Nigam Adhiniyam, 1959)
savings {Adaptation and Modification Order, 2002} Adaptation and Modification Order, 2007
{Amendment) Ordinance, 2008 is hereby repealed.

{2) Notwithstanding such repest, anything done or any action taken under
the provisions of the Principal Act as mentioned by the Ordinance referred to in sub-
section (1), shall be deemed to have been done/or taken under the cosresponding
provisions of the Principal Act as amended by this Act as if All the provisions of this
Act were in force at all material times.

By Order,
Smt. INDIRA ASHISH,
Frincipal Secretary.

flogwoyp (rogo) 12 faEmfl / 271—2008—100+400 {Frgex /Afemt) |
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No. 130/XXXVI(3)/2023/65(1)/2022
Dated Dehradun, April 03, 2023

NOTIFICATION

s

Miscellaneou

In pursuance of the provisions of Clause (3) of Article 348 of the

Constitution of India, the Governor is pleased to order the publication of the

following English translation of “The Uttarakhand (Uttar
1959) (Amendment) Act, 2022’ (Act No. 04 of 2023).

Corporation Act,

Pradesh Municipal

As passed by the Uttarakhand Legislative Assembly and assented to
by the Governor on 31 Mazrch, 2023. '

The Uttarékhand (Uttar Pradesh Municipal Corporation Act, 1

(Amendment) Act, 2022
(Uttarakhand Act No. 04 of 2023)
An '
Act

A

further to amend the Uttarakhand (Uttar Pradesh Municipal Corporation Act1959)
Adaptation and Modification Oxder, 2002 in the context of the State of Uttarakhand,
Be it enacted by the Uttarakhand State Legislative Assembly in the Seveaty-
Thizd Year of the Republic of India as follows:-

Short title and
Commencement

1.

(1) This Act may be called the Uttarakhand (Utter Pradesh
Munjeipal Corporation Act, 1959) {Amendment)
Act, 2022. :

(2) It shall come into force at once.

Amendment  of]
section 142

To section 142 of the Uttarakhand (Uttar Pradesh Municipal
Corporation Act,1959) Adaptation and Modification Order,
2002 (hersinafter referred to as the prineipal Act),-

{a) sub section (1) shall be substitated as follows, namely: -

(1) The Urban Local Body shail prepare and maintain
accounts by way of Accrual Based Double Enfry Agcounting

Fred

as may be preseribed.” Zrefre

959)

System which includes the financial statement like thel o
Balance Sheet, Income and Expenditure Statemenit| N

Statement of Cash flows and Receipts and Payment Account,|
at fae end of each quarter , in such form, and in such mannes;l: -
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L

(b) In sub section (2) for the word “expenditure”, the vs-rord

| “payments” shall be substitoted,

(c} after sub section

(3). the following sub section shail be
Inserted, namely:- '

prescribed.”

Amendment of
Seetion 145,

J 3,

|substituted, namely: «

iduring the previous Financial year,

{1z section 145 of the principal Act,

(a) for sub section (1), the foﬂowing sub section shall be

*“(1) The Municipal Commissioner shall, as s00n as may be
after the first day of April in each year, shall prepare a
detailed report of the Corporation administration of the City,
: together with balance

sheet, income and expenditure, account and receipts &
Payment account and shall submit the same to the Bxecutive
Comumittes.

(b) after sub section (3), the following sub section shall be

inserted, namely;-

“(4) The State Government shall presciibe, update and
maintain a manval fo be celled the Uttarakhand Municipal
Accounting  Manual containing details, of all financial
matters and procedures relating thereto in respect of
Municipal bodies.” '

TS =T R

3 z’,Q‘.'\';:g )

Amendment of

section 146,

For sub section (1) of section 146 of the principal Act, the
following sub section shall be substituted , hamely: -

(1) The Municipal Commissioner shall on or before the
tenth day of December each year in the case of indebted
Corporation and tenth day of J anuary cach year in the case of
other Corporations cause to be prepare and laid before the
Executive Committes an anmnal Budget which shall reflect

the estimated income, expenditure, surplus/deficit under the
various Recsipfs and payment heads, opening and closing
balances duly classified under four broad heads Revenue
Receipts, Revenue Bxpenditure, Capital Receipts and Capital

Expenditure and in such form as may be prescribed and in
such manner as the Executive Committes may approve
budget estimates of the Corporation Fund for the next

financial year.”
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Insertion of nmew
section 573-A.
Public disclosure
of information

3.

After section 573 of the principal Act, the following section
shall be inserted, namely:-

573-A (1) The Municipal corporation shail maintain and
publish its records to disclose the required information of
quasterly intervals as mentioned below:

(a) proceedings or substance of proceedings of the
Corporation or its Committees;

(b) a directory of its officers and employees;

(c) the particulars of officers, who grant concessions, permits
Ticenses or provide civic amenities in various departments of

the Corporation;

(d) audited financial statements of balance sheet, income sud
expenditures, annual budgst, ete; ;

(e) the service levels for ecach of the services being
undertaken by the corporation;

(f) particulars of all plans, proposed expenditure, actual
expenditure  onL major services provided or activities

performed and reports o dishursements made;

() defails of subsidy progtammes on major services

PrOgrammies;
(h) dstails of programmes undertaken by the Corporation;

(i) particulars on Detailed Project Repoxt of City
Development FPlans relating to development of the

Corporation;

(j) the particulars of major copstruction works, values of
constructions works, fime of completion and detatls of

confract: _
(k) the details of corporation funds;

(i) incorne generated snd reatized in the previous year under
4a% and non-tax heads;

(if) taxes, duties, cess and s:ﬁrcharge, rent, fee from property
permit and license and user charges; '

(iii) amount against (i) above, that remain uncollected;

Government for various purposes and the position of
utilization.

(1) such other information as may be prescribed by the State

pravided or activities performed by the Corporation, andi
manner and criterie of sdentification of beneficiarics for such| -

(iv) grants, loans, or devolution of fimds from Statel

Government.

Vg
Gy T AT

27
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! - |(2) Manner of disclosirre shali inchude:~
() Newspapers;

(b) Internet;

(c) Notice Boérds of Corporation;

(d) Zonal offices;

(e} Issue of Bﬁﬂetin;;

() Notification in Gazette;

{8) Any other manner a5 may be pfescribed by the State
Government,”

By Order,

SHAMSHER AL,
Additional Secretary,
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Statement of Objects and reasons

Accounting mannual, to bring uniformity in the Accounts of Local
bodies has been promulgated by the Government of India, accordingly
the State has to prepare its own Accounting Mannua] keeping in view the
needs of State. To implement said‘ Accounting Manual in the Municipal
Corporation of the state it is ineviteble to amend/insert certé.in section in
the Uttarakhand (Uttar Pradesh Municipal Corporation Act, 1959)
(Adaptation and Modification Order, 2002), |

2- P"urposed bill fulfills the aforesaid objectives.
- Prem chand Aggarwal
Minister
T ufy

~ t

et o Aferner,

ﬂ‘mwoq\o (amo<0) o5 faemd) / 170—2023—100+500 (F=gex /Afat) |

25



	19.pdf
	2002UK19.pdf
	19of2002.pdf
	2003UK6.pdf
	remaining.pdf


